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passed by the Governor BeaeraZ 
the 8th Decernb 

An . Act . fm providing for the exercise of 
,. ' Generat dum'ng hk ahsmce fro 

 WHERE*^ i t  is expedient that the Governor General. 
Province Pegu and other Eastern P 
Meinbet of the council of India, It is 

I. During the absence of the G 
of India,it shslI be lawful for' the 
all: the powers which may be ex 
council, except such powers as 
General in Council be exercised 
absence of the Governor Gene 
Laws and Keg~la~tions. 

11. Th.is A& shall-c 
notified b y  an order publi 
nor ,General has quitted Calcutta for the purpdse of so .. . . . at 
aforesaid, and shall not continue in force for a longer period' than twt 
calendar months from the time of the passing of this Act. 

GEO. PLOWDEN, 
089. Secy. to the Govt.  of Xndia. 
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